
Oral Answers AGRAHA YANA 28, 1907(SAKA) Oral Answerl 

SHRI ~AGDISH TYTLER : There are 
36 claims, 'not 26. There is no set com· 
pcmsation being paid (Interruptions). I just 
had mentioned .. 

SYED SHAHABUDDIN: I am not 
8li:king for tht! basis. I am asking for th~ 
actual figure. 

MR. SPEAKER: Th:1t is what he is 
saying. There is no single fjgure. It 
varies. 

order to main tain the prescri bed standards 
in medical education. 

(b) & (C) The Medical Education 
Review Committee has made recommeo-
da tions regarding s{.tting up of Universities 
of Health SCil!DCeS in order to bring out 
coordination between educational aod 
training institutions of the modern and 
various Indian Systems of Medicine, 
Nurses, Pharmacists. etc. Government -are 
yet to take a final VJew in the matter. 

SYED SHAHABUDDIN: Let us SHRI D.N. REDDY: Is the Minister 
know the range. (Interrupliuils) a ware tha t the decline in the standards of 

SHRI JAGDISH TYTLER: I would 
like to inform the bon. M~mber that the 
rates vary depending on the earning capa. 
city of the people conl.!erned. 

MR. SPEAKER : Have you got som~ 

figures to gl ve ? 

SHRI JAG DISH TYTLER: I don't 
have, but I could telJ you this: out of 
these people, three Ind ians have received, 
wben we were settling claims, $75,000. 

Decline in standard of l\.Iedical Education 

*461. SHRI D.N. REDDY: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whe ther Governmen t are a ware of 
the faJ! in m~dical education standards 
due to indiscriminate opening of private 
medical colleges; 

(b) whether Government are consider-
ing to open a MedIcal University with the 
affiliation of ,dl the medica I colleges in 
the country with a view to emmre higher 
and uniform standard; and 

(c) if so, the steps taken or proposed 
in this direction '1 

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF FAMILY WELFARE 
(SHRI S. KRISHNA KUMAR): (a) The 
Medica I Council of India which has been 
statutorily charged with the responsibility 
or maintaining uniform n.inimum stand-
ards of medical education in the country 
ic:eeps a viail and takes necessary action in 

medical education is chic-fly due to lh' 
capitation fee system which is not only 
violative of Article 14 of the Constitution, 
but it is a nega live discrimination between 
the haves and the have-nots? and the 
naked aberration of the rich man's influ-
ence ? Dr. Sinha, Presi dent of tho Medical 
Council of India, has consistently been 
saying that he is ag&inst capitation fee 
system and tbe raising of the mushroolll 
medicaJ colleges; and he bas also gone 
on record by saying that whenever tb. 
MedicaJ Council wants to take action, 
high poiiticaJ pressure is brouaht UpOD 
them. 

SHRI S. KRISHNA KUMAR: Th. 
government are of the very firm view that 
capitatIon fee should not be cbarged. 
Government have also been trying to tell 
the State Governments tbat this practice 
should be abolished. But, now, we are 
taking decision to amend the Jndiaa 
Medical Council Act which will enable U5 
to a bolish the capita tion fee system. We 
have so far been handicapped by the 
absence of any enabling provisions in the 
Act. 

AN. HON. MEMBER: You amend 
the Act. who prevents you from doina it ? 

SHRI D.N. REDDY: While tbe 
government has been consistently against 
the capitation fee system, the Andhra Pra. 
desh Government is the only Government 
which has abolished capitation fee system 
voluntarily promised in Telugu ~ Desaql 
Election Manifesto ... (InterruptIons) 

SHRI A. CHARLES: There i, DO 
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system for receiving capi tation fee in 
Kerala for the last one decade. 
( Interruptions) 

SHRI D.N. REDDY: Andhra Pra-
desh Government is the only Government 
which has aboli"hed capitation fee system. 
(Interruptions) All right. Conceded. 
(Imerruptions) I stand corrected. Andhra 
Pradesh is one of the States which has 
abolished capitation fee as promised in 
the Te)ugu Desam Election Manifesto. 
Will the Government at least consider now 
to start a medical university with affilia-
tion of all the medical colleges and pres. 
cribe a uniform code of standard and 
education purely on merit basis? 

SHRI S. KRISHNA KUMAR: The 
Medical Education Review Committee 
headed by Dr. S.J. Mehta have recommen-
ded that a University of Health Sciences 
,hould be set up at the national level 
first and at the State level later in 
-order to unify all aspec ts of 
medical and health education and training 
in this country. An Empowered Commit-
tee appointed by the government have also 
supported this recommendation. The 
lovernment is examining the matter 
and will be shordy taking a view. 

SHRI D.N. REDDY; The capitation 
fee sometimes is upto Rs. 3i lakhs. 
There is no Ii,mit to the capitation fee 
.ystem. 

MR. SPEAKER: You ask a supple-
mentary. 

SHRf D.N. REDDY: Is the Minister 
aware of the capitation fee system? 
Sometimes' it goes up Rs. 3i Jakhs. 
(Interruptions) They are charging capita-
tion fee even for post.graduate courses. 

SHRI S. KRISHNA KUMAR: Even 
though we do not have any record or 
official information to this effect, we are 
aware that about 17 colJeges in the cou-
ntry are levying capitation fee. I have 
already l2tated that government is against 
this practice and is trying to abolish the 
practice through an amended legislation. 

KUMARI MAMATA BANERJEE: 
Kav. the lovernment any proposal to 

abolish the quota system in re.peat of medi-
cal education because there is some dis-
crimination going on ? The capable can-
didates are not getting a chance. I know 
personally a case in West BengaL .. 
(Interruptions) There people are fi&htinl 
with the Jadhavpur University to abolish 
the quota system. But in the medical 
University. there is a quota system. 
(Interruptions) May I know whether the 
Government wiJI abolish quota system ... 

MR. SPEAKER: The Question Hour 
is over. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

Standing joint commission on utilisation 
of water resources by Nepal and India 

*451 SHRI HARISH RA WAT: Wil) 
the Minister of WATER RESOURCES 
be pleased to state: 

(a) whether there is any proposal to 
constitute a standing joint commISSIon 
with N~pal which could chalk out common 
schemes for the utilisation of water re. 
sources ; and 

(b) if not, what new steps are propos-
ed to be taken for the identification of 
such projects which require active coope-
ration of Nepal Government in the matter 
of research/survey and construction work? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARA-
NAND) : (a) A proposal to set up an 
Indo-Nepal Joint Commission to deal with 
all subjects of Indo-Nepal Cooperation 
including water resources development is 
under discussion between the two 
countries. 

(b) Does not arise. 

{English] 
Talks on Cauvery water dispute 

*453. SHRI B. V. DESAI: Will the 
Minister of WATER RESOURCES bo 
pleased to state : 

(a) whether the talks between KarDa-
taka and Tamil Nadu were beld 00 23rd 


